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REPORT OF THE COLLECTOR & DISTRICT MAGISTRATE, DR. B.R
AMBEDKAR KONASEEMA DISTRICT IN COMPLIANCE WITH THE
ORDERS OF HON’BLE NATIONAL GREEN TRIBUNAL, SOUTHERN ZONE
IN OA. NO. 150 OF 2025 (SZ) EARLIER OA NO. 310 OF 2025 (PB) IN THE
MATTER OF “DR. NAMALA UMASHRI FRANCIS VERSUS STATE OF
ANDHRA PRADESH AND OTHERS” IN COMPLIANCE TO THE HON’BLE
NGT ORDER DATED 16.09.2025.

It is submitted that, the Hon'ble National Green Tribunal (Principal Bench),
New Delhi vide order dated 10.07.2025 in Original Application No. 310 of 2025
(PB), impleaded the Collector & District Magistrate, Dr. B.R. Ambedkar
Konaseema District as Respondent No. 2 and sought the response in the
instant matter. The said O.A 310 of 2025 (PB) is renumbered as OA No. 150
of 2025(SZ) before the Southern Zone Bench. Thereby, the reply is made in
succeeding paragraphs. The copy of the NGT order dated 10.07.2025 is

submitted as Annexure-l.

Dr. Namala Umashri Francis has submitted letter petition dated 28.02.2025 to
the Hon'ble National Green Tribunal (NGT), Principal Bench, New Delhi
alleging that loss of paddy and coconut fields yield due to Aqua prawn farms
at Guttenadeevi Village, |. Polavaram Mandal, Dr. B.R. Ambedkar Konaseema

District. The applicant has alleged that:

“Subject: Loss of paddy and coconuts' fields' yield due to Aqua prawn farms
Photograph of Land damage, letter, and documents attached in this mail

(also as pdf)

Guttenadeevi is a village in Dr. B.R. Ambedkar Konaseema district in the
state of Andhra Pradesh. It is located in |.Polavaram Mandal of the

Amalapuram revenue division. publicgrievance-ngt[at]gov[dot]in

It is our ancestral village. My maternal grandparents and parents were
holding paddy fields and coconut gardens. | have also a paddy field with

coconut trees bordering the land which measures about 1.90 acres (survey
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no. 182-2, 182-2A; Guttenadeevi village, I.Polavaram Mandal,
Dr.B.R.Ambedkar Konaseema District, Andhra Pradesh) on which from

more than 50 years paddy and coconut have been grown.

However, from past few years there has been a gradual and steady
conversion of agricultural lands into aquaculture farms in the surrounding
area due to which the fertility of the soil has declined drastically. No proper

irrigation also has contributed to this.

In the last few years aqua prawn farms have come up in adjacent lands to
my agricultural lands. | am told that this is done with the permission of the
government authorities. Due to these aqua farms from last 3 years, there is
no paddy growing and the yield of coconut trees have also drastically
reduced due the pollution and depletion of nutrients of the soil. There has
been absolute loss of crops from last 3 years. Now the land is in no

condition to grow paddy.

| request the government to compensate us for the loss incurred due to this
pollution and depletion caused due to the government irresponsibly giving
permissions for aqua prawn farms without considering the effects of this
action on the paddy fields. The village which was part of the Rice Bowl of
India has started turning into a saltwater body. The officials at local level
have not taken any action to save the green zone. | also request that the
canal water way which has been hampered by all be redone so there is
proper irrigation of fields and drainage of lands which is not possible how
due to water logging. Please also arrange ways and means of restoring the
fertility of the land.

| am very pained to see the once green heaven of lush green paddy fields
of Andhra Pradesh being turned into a murky place, The once dense and
green healthy coconut trees are now dry and worn out. In the long run due

to all this it will also affect the health of the inhabitants of the area.
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| request you to please take immediate action to save our agricultural lands
and compensate us for the loss incurred on us due to the wrong decisions

of the government.”

The Hon'ble NGT (PB) considering the environmental questions involved in
the case had constituted Joint Committee comprising of officers duly
authorized by CPCB, APPCB and District Magistrate, Dr. B.R Ambedkar
Konaseema District and direct to undertake visit to the site, look into the
grievances of the applicant, associate the applicant and representative of the
concerned project proponent, verify the factual position and submit report

suggesting appropriate remedial action.

It is submitted that the petitioner has not made any representation to the
District Administration against Aqua culture ponds prior to filing the
representation before the Hon'ble NGT (Principal Bench), New Delhi on
28.02.2025.

In compliance with the directions of the Hon'ble NGT order dated 10.07.2025,
the Collector & District Magistrate, Dr. B.R. Ambedkar Konaseema District,
vide proceedings dated 07.10.2025, authorized the i) Revenue Divisional
Officer, Amalapuram, ii) District Fisheries Officer, Fisheries Department, Dr.
B.R. Ambedkar Konaseema District and iii) District Horticulture Officer,
Horticulture Department, Dr. B.R. Ambedkar Konaseema District to represent
the District Administration in the Joint Committee constituted by the Hon’ble
NGT. (A copy of the proceedings of the nomination of the Committee by the
Collector & District Magistrate, Dr. B.R. Ambedkar Konaseema District is

submitted as Annexure-ll.

The Joint Committee constituted in the matter inspected the petitioner’s
agricultural land and surrounding aquaculture ponds at Guttenadevi Village, I.
Polavaram Mandal, Dr. B.R. Ambedkar Konaseema District on 11.11.2025.
Dr. Namala Umashri Francis expressed her inability to attend the inspection

and authorized her husband Sri Francis Agnelo to represent her before the
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Committee. The Committee interacted with Sri Francis Agnelo, who stated
that the petitioner owns 1.90 acres of agricultural land in Sy. Nos. 182-2 and
182-2A of Guttenadevi Village. He submitted that the land has become unfit
for cultivation since 2019 due to loss of soil fertility, rendering it unsuitable for
paddy cultivation. He further stated that the yield of coconut is downgraded
which he attributed to the establishment of aquaculture farms in the vicinity of
their agricultural land. Also, the Joint Committee collected water samples from
i) irrigation bodhi near complainant fields; ii) Prawn cultivation pond of Sri K.
Ramesh near complainant fields; iii) fishpond of Sri Chikkala Satti Babu, near
complainant fields and Soil sample collected from petitioner’s agricultural land.
Based on the observations, the committee has submitted a detailed report,
which may kindly be consider as the part of this reply. A copy of the Joint

Committee Report is enclosed as Annexure-lil.

The Joint Committee submitted the following conclusions and

recommendations:

A) Conclusions:

i. The petitioner owns 1.90 acres in Sy. Nos. 182-2 & 182-2A,
Guttenadevi Village. No paddy has been cultivated since 2019 and the

land is presently fallow, water-logged and weed-infested.

ii. Water from the Pantabodhi (irrigation source) shows moderate salinity
and sodium hazard, while the water-logged field water (C4S3 class) is

highly saline and sodic, making it unsuitable for common field crops.

iii. Soil analysis of the petitioner’s land indicates neutral to slightly alkaline
pH and moderate salinity, with no evidence of heavy metal

contamination.

iv. The area lies in a tidal, estuarine Godavari delta prone to salinity
ingress and inundation, and many farmers have shifted from agriculture

to aquaculture for economic reasons.
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v. The Horticulture report attributes the poor health and low yield of the 55

Vi.

coconut palms in applicants farm primarily to chronic neglect, lack of
fertilization and irregular irrigation, while neighbouring coconut gardens

under proper management are producing good yield.

On the basis of the available data, the Committee finds that the alleged
“total crop loss solely due to surrounding aquaculture farms” is not fully
substantiated, and it is not possible to scientifically quantify or apportion

specific liability exclusively to nearby aquaculture ponds.

B) Recommendations:

District Administration, Irrigation and Agriculture Departments may
improve drainage, desilt and regulate Pantabodhi and connected canals
to reduce water-logging and saline ingress, and explore freshwater

irrigation support where feasible.

Agriculture Department may prepare a site-specific reclamation plan for
the petitioner’s land, including removal of stagnant saline water, soil
amelioration (e.g., gypsum, organic manures) and, where viable,

introduction of salt-tolerant crops/varieties under suitable schemes.

Horticulture Department may provide technical guidance and support to
restore the petitioner's coconut garden through proper NPK and
micronutrient application, regular irrigation, basin management and

plant protection measures.

Fisheries Department & APPCB may ensure that all nearby aquaculture
ponds are duly registered and operated as per CAA/APSADA and
environmental norms, with no discharge or overtopping of pond water
into irrigation channels or neighbouring agricultural lands, and carry out

periodic joint inspections.

Periodic soil and water quality monitoring may be undertaken in the
petitioner’s land, Pantabodhi and suitable control fields, and the District

Administration may consider a micro-level land use and salinity
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management plan for Guttenadevi and surrounding villages to balance

agriculture and aquaculture.

That, in light of the above submission, it is respectfully submitted that this
Answering Respondent No. 2, i.e. Collector & District Magistrate, Dr. B.R.
Ambedkar Konaseema District, shall abide by any order(s) or direction(s)

passed by this Hon'ble National Green Tribunal.

Date: 09.12.2025 Collector\& Di
Place: Amalapuram. W).Dr. B.R. Ambe onasema District,
. Amalapuram.
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ANNEXURE-I

Item No. 03 Court No. 2

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 310/2025

Dr Namala Umashri Francis Applicant
Versus

State of Andhra Pradesh & Ors. Respondents

Date of hearing: 10.07.2025

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Applicant in person.

ORDER

1. Dr. Namala Umashri Francis, resident of Plot number 5, Radhika
Colony, West Marredpally, Secunderabad, Telangana has made the
present complaint dated 28.02.2025 on public grievances portal of this
Tribunal, which has been treated and registered as O.A. No. 310/2025 for

exercise of suo motu jurisdiction.

2. The relevant part of the letter petition enumerating grievances of the

applicant is reproduced as follows:-

“Subject: Loss of paddy and coconuts' fields' yield due to Aqua
prawn farms Photograph of Land damage, letter, and documents
attached in this mail (also as pdf)

Guttenadeevi is a village in Dr. B.R. Ambedkar Konaseema district
in the state of Andhra Pradesh. It is located in I. Polavaram Mandal
of the Amalapuram revenue division. publicgrievance-
ngtlat/gov[dot]in

It is our ancestral village. My maternal grandparents and parents
were holding paddy fields and coconut gardens. I have also a
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paddy field with coconut trees bordering the land which measures
about 1.90 acres (survey no. 182-2, 182-2A; Guttenadeevi
village, I.Polavaram Mandal, Dr.B.R.Ambedkar Konaseema
District, Andhra Pradesh) on which from more than 50 years
paddy and coconut has been grown.

However, from past few years there has been a gradual and
steady conversion of agricultural lands into aquaculture farms in
the surrounding area due to which the fertility of the soil has
declined drastically. No proper irrigation also has contributed to
this.

In the last few years aqua prawn farms have come up in adjacent
lands to my agricultural lands. I am told that this is done with the
permission of the government authorities. Due to these aqua farms
from last 3 years there is no paddy growing and the yield of
coconut trees have also drastically reduced due the pollution and
depletion of nutrients of the soil. There has been absolute loss of
crops from last 3 years. Now the land is in no condition to grow
paddy.

I request the government to compensate us for the loss incurred by
us due to this pollution and depletion caused due to the
government irresponsibly giving permissions for aqua prawn
farms without considering the effects of this action on the paddy
fields. The village which was part of the Rice Bowl of India has
started turning into a saltwater body. The officials at local level
have not taken any action to save the green zone. I also request
that the canal water way which has been hampered by all be
redone so there is proper irrigation of fields and drainage of lands
which is not possible now due to water logging. Please also
arrange ways and means of restoring the fertility of the land.

I am very pained to see the once green heaven of lush green paddy
fields of Andhra Pradesh being turned into a murky place, The
once dense and green healthy coconut trees are now dry and worn
out. In the long run due to all this it will also affect the health of
the inhabitants of the area.
I request you to please take immediate action to save our
agricultural lands and compensate us for the loss incurred on us
due to the wrong decisions of the government.
3. Prima facie the averments made in the application raise substantial
questions relating to environment arising out of the implementation of the

enactments specified in Schedule-I to the National Green Tribunal Act,

2010.

4. In view of the averments in the application, we consider it
appropriate to have response of (1) State of Andhra Pradesh through

Special Chief Secretary, Animal Husbandry, Dairy Development and
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Fisheries Department, Andhra Pradesh; (2) District Magistrate, Dr. B.R
Ambedkar Konaseema and (3) Andhra Pradesh Pollution Control Board
(APPCB) through its Member Secretary who are impleaded as respondents
no. 1 to 3. The Registry is directed to prepare and attach memo of parties
to the application and issue notices to respondents no. 1 to 3 requiring

them to file their reply/response within two months.

S. In view of the environmental questions involved in the case, we also
consider it appropriate that a Joint Committee be constituted to verify the
factual position and suggest appropriate remedial action. Accordingly, we
constitute a Joint Committee comprising of officers duly authorized by
CPCB, APPCB and District Magistrate, Dr. B.R Ambedkar Konaseema and
direct the same to meet within two weeks, undertake visits to the site, look
into the grievances of the applicant, associate the applicant and
representative of the concerned project proponents, verify the factual
position and submit report suggesting appropriate remedial action. The

APPCB will be the nodal agency for coordination and compliance.

0. Even though in the present case cognizance has been taken by this
Bench, on the basis of the complaint made by the applicant on public
grievances portal of this Tribunal, with approval and assignment under
order of Hon’ble Chairperson, but in view of the facts and circumstances
of the case including the fact that the place of accrual of cause of action
lies within jurisdiction of the Southern Zone Bench of this Tribunal at
Chennai we are of the considered view that it will be appropriate if the case

is further heard by the Southern Zone Bench of this Tribunal at Chennai.

7. Accordingly, the Registry is directed to list the matter before the
Southern Zone Bench of this Tribunal at Chennai on 16.09.2025 after

obtaining orders from Hon’ble the Chairperson for transfer of the case.
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8. Report of the Joint Committee may be filed by APPCB and replies/
responses may be filed by respondents no. 1 to 3 before the Southern

Zone Bench of this Tribunal at Chennai within two months.

9. A copy of this order be sent to the Member Secretary, CPCB, Member
Secretary, APPCB and District Magistrate, Dr. B.R Ambedkar Konaseema

by email for requisite compliance.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

July 10, 2025
Original Application No. 310/2025
M
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ANN}EXURE-II
o REV-LMOMIS/26/2025-LM-KSMCO

Ref.L3/E 2195, Dt.o%.10.2025 Collectorate, Amalapuram

PROCEEDINGS OF THE COLLECTOR AND DISTRICT MAGISTRATE,
DR. B.R. AMBEDKAR KONASEEMA DISTRICT, AMALAPURAM
Present: Dr. R. Mahesh Kumar, LLA.S., '

/
;

Sub:  APPCB — Legal ——'buttenadeevi vilage —~ 1. Polavaram mandal — Hon’hle NGT
order dated.10.07.2025 in 0.AN0.310 of 2025 filed by Dr. Namala Umashri
Francis — Nomination of officials for Joint Commitiee - Orders — Issued.
Read: Lr. No. APPCB/Legal/0.A.No.310/2025(PB)/NGT(PB)/2025-517 Dt.31.08.2025.
- e -

ORDER:

The Hon'hle NGT, New Delhi in its order di. 10.07.2025 has constituted a Joint
Committee comprising of officers duly authorized by Central Pollution Control Board (Q?CE},
Andhra Pradesh Pollution Control Board (APPCB) and the Collector/District Magistrate, Dr. BR
Ambedkar Konaseema. The APPCB is the nodal agéncy for coordination and compliance of the
orders and the Hon'ble Tribunal alse directed the committee to meet within fwo weeks, to
undertake visits to the site to look into the grievances of the applicant and file individual

replies/responses before the Southern Zone Bench of the Hon'ble NGT at Chennai.

In compliance with the directions received from the Andhra Pradesh Pollution Control
Board (APPCB), the matter regarding nomination of officials to the Joint Committee constituted
by the Hon'ble National Green Tribunal (NGT) was examined and nominated the following

officers to represent the District Administration and to assist the EE, APPCB, Kakinada during

the site visits and preparation of reports:

1. Revenue Divisional Officer, Amalapuram.
2. Joint Director, Fisheries, Dr. B.R, Ambedkar Konaseema District, Amalapuram.

3. Joint Director, Horticulture, Dr. B.R. Ambedkar Konaseema District, Amalapuram.

The above officers shail coordinate with the EE, APPCB, RO, Kakinada and other
members of the Joint Committes as required, and extend necessary support during field

inspections and in furnishing the required information to comply with the directions of the

%m Ho
N

i\\_@fftor
Dr. B.R. Ambedkaf knspema District,
Amatapuram

0% Ay Hirtog G108 WS
The Revenue Divisional Officer, Amala u?é}?g, prelf /
The Joint Director, Fisheries, Dr. B.R. Ambedkar Konaseema District, Amalapuram. %D\F
The Joint Director, Horticulture, Dr. B.R. Ambedkar Konaseema District, Amalapuram. ' A/

w
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\s‘%py‘m the Environmental Engineer, APPCB, RO, Kakinada for further necessary co-ordination
and compliance.

Copy Submitted to the Hon'ble Member Secretary, APPCB, Vijayawada, A.P. for information. |

Copy 1o the Tahsildar, . Polavaram for information and necessary action.




ANNEXURE-III

BEFORE THE HONOURABLE NATIONAL GREEN TRIBUNAL

SOUTHERN ZONE, CHENNAI
in Original Application (O.A) No. 150 of 2025 (SZ)

REPORT OF THE JOINT COMMITTEE IN THE MATTER OF O.A. NO.150
OF 2025 (SZ) SUBMITTED TO HON’BLE NATIONAL GREEN TRIBUNAL,
SOUTHERN ZONE, CHENNAI IN COMPLIANCE TO HON’BLE NGT (PB)
ORDER DATED 10™ JULY, 2025 and HON’BLE NGT (SZ) ORDER DATED

16t SEPTEMBER 2025
INDEX
S. No. Particulars Page
' No.

1. Joint Committee report in O.A. No.150 of 2025 (SZ) 1-18

2. Annexure-l: Hon'ble NGT (PB),. New Delhi order copy dated | 19-22
10.07.2025.

3. Annexure-ll: Hon’ble NGT (SZ), Chennai order copy dated| 23-24
16.09.2025 - ‘

4. Annexure-lli: CPCB Letter No. CM-13013/44/2025-TECH-| 25-26
RD-CHENNAI-RD(Chennai), dated 22.08.2025.

5. Annexure-IV: APPCB Board Office, Vijayawada Lettér 27-28
dated 31.08.2025 |

6. Annexure-V: Proceedings of the Collector & District| 29-30
Magistrate, Dr.B.R Ambedkar Konaseema District,
Amalapuram dt. 07.10.2025.

7. Annexure-VI: Report of the District Fisheries Officer, Dr.B.R| ~ 31-37
Ambedkar Konaseema District, Amalapuram along with
dated 13.11.2025 along with G.O M.S. No.8 AHDD&F Dated
23.02.2018 and Grama Sabha resolution.

8. Annexure-VIl: APPCB, Zonal Laboratory, Visakhapatnam| 38-39
analysis reports of Water & Soil dated 26.11.2025.
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Annexure-Vlll: Report of the District Agriculture Officer,
Dr.B.R Ambedkar Konaseema District, Amalapuram dated
26.11.2025 & 28.11.2025.

40-43

10.

Annexure-IX: Report of the District Horticulture Officer,
Dr.B.R Ambedkar Konaseema District, Amalapuram dated
24.11.2025 received on 27.11.2025.

44-45

11.

Annexure-X: Letter furnished by the petitioner to the Joint

Committee on the day of inspection.

46

12

Annexure-Xl: Letter furnished by the Sarpanch and
surrounding Aqua Farmers of petitioner's land in
Guttenadevi Village to the Joint Committee on the day of

inspection.

47-50

Date:06.12.2025
Place: Kakinada.

Environmental Engineer,
A.P. Pollution Control APPCB,

Regional Office, Kakinada.

ENVIRONMENTAL ENGINEER
A.P.POLLUTION CONTROL BOARD

Regional Office.KAKINADA
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JOINT COMMITTEE REPORT SUBMITTED TO THE HON’BLE NATIONAL
GREEN TRIBUNAL, SOUTHERN ZONE IN OA. NO. 150 OF 2025 (SZ)
EARLIER OA NO. 310 OF 2025 (PB) IN THE MATTER OF “DR. NAMALA
UMASHRI FRANCIS VERSUS STATE OF ANDHRA PRADESH AND
OTHERS” IN COMPLIANCE TO THE HON’BLE NGT ORDER DATED
16.09.2025.

1.0Background

The Grievance in the O.A No. 310 of 2025 (PB) has been registered by the
Hon’ble National Green Tribunal (NGT), Principal Bench (PB), New Delhi
based on letter petition dated 28.02.2025 received from Dr. Namala
Umashri Francis alleging that loss of paddy and coconut fields yield due to
Aqua prawn farms at Guttenadeevi Village, |. Polavaram Mandal, Dr. B.R.
Ambedkar Konaseema District. The Hon’ble, NGT (PB), New Delhi has
transferred the O.A.310 of 2025 to the Hon’ble, NGT (SZ) and the same
was renumbered as O.A No0.150 of 2025 (SZ) vide order dated 16.09.2025.
The applicant has alleged that:

“Subject: Loss of paddy and coconuts' fields' yield due to Aqua prawn farms
Photograph of Land damage, letter, and documents attached in this mail

(also as pdf)

Guttenadeevi is a village in Dr. B.R. Ambedkar Konaseema district in the
state of Andhra Pradesh. It is located in |.Polavaram Mandal of the

Amalapuram revenue division. publicgrievance-ngt[at]gov[dot]in

It is our ancestral village. My maternal grandparents and parents were
holding paddy fields and coconut gardens. | have also a paddy field with
coconut trees bordering the land which measures about 1.90 acres (survey
no. 182-2, 182-2A; Guttenadeevi village, I.Polavaram Mandal,
Dr.B.R.Ambedkar Konaseema District, Andhra Pradesh) on which from

more than 50 years paddy and coconut have been grown.
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However, from past few years there has been a gradual and steady
conversion of agricultural lands into aquaculture farms in the surrounding
area due to which the fertility of the soil has declined drastically. No proper

irrigation also has contributed to this.

In the last few years aqua prawn farms have come up in adjacent lands to
my agricultural lands. | am told that this is done with the permission of the
government authorities. Due to these aqua farms from last 3 years, there is
no paddy growing and the yield of coconut trees have also drastically
reduced due the pollution and depletion of nutrients of the soil. There has
been absolute loss of crops from last 3 years. Now the land is in no

condition to grow paddy.

| request the government to compensate us for the loss incurred due to this
pollution and depletion caused due to the government irresponsibly giving
permissions for aqua prawn farms without considering the effects of this
action on the paddy fields. The village which was part of the Rice Bowl of
India has started turning into a saltwater body. The officials at local level
have not taken any action to save the green zone. | also request that the
canal water way which has been hampered by all be redone so there is
proper irrigation of fields and drainage of lands which is not possible how
due to water logging. Please also arrange ways and means of restoring the
fertility of the land.

| am very pained to see the once green heaven of lush green paddy fields
of Andhra Pradesh being turned into a murky place, The once dense and
green healthy coconut trees are now dry and worn out. In the long run due

to all this it will also affect the health of the inhabitants of the area.

| request you to please take immediate action to save our agricultural lands
and compensate us for the loss incurred on us due to the wrong decisions

of the government.”
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The Hon’ble NGT passed an order dated 10.07.2025 in the aforesaid OA No.
310 of 2025 (PB) and directed the following:

“6. In view of the environmental questions involved in the case, we also
consider it appropriate that a Joint Committee be constituted to verify the
factual position and suggest appropriate remedial action. Accordingly, we
constitute a Joint Committee comprising of officers duly authorized by
CPCB, APPCB and District Magistrate, Dr. B.R Ambedkar Konaseema and
direct the same to meet within two weeks, undertake visits to the site, look
into the grievances of the applicant, associate the applicant and
representative of the concerned project proponents, verify the factual
position and submit report suggesting appropriate remedial action. The

APPCB will be the nodal agency for coordination and compliance.”

The copies of the Hon’ble NGT (Principal Bench) order dated 10.07.2025
and the Hon’ble NGT (Southern Zone) order dated 16.09.2025 are enclosed

as Annexure-l and Annexure-ll.
2.0 Constitution of the Joint Committee

In compliance with the aforesaid Hon’ble NGT order dated 10.07.2025, the
Central Pollution Control Board (CPCB) vide letter dated 22.08.2025
nominated Smt. Sowmya D, Scientist-E, to represent CPCB as member of
the Committee. The Andhra Pradesh Pollution Control Board (APPCB) vide
letter dated 31.08.2025, nominated Sri M.B.S. Sankara Rao,
Environmental Engineer, Regional Office, Kakinada, as the APPCB
representative and Nodal Officer for the Committee. The Collector &
District Magistrate, Kakinada District, vide proceedings dated 07.10.2025,
authorized the i) Revenue Divisional Officer, Amalapuram, ii) District
Fisheries Officer, Fisheries Department, Dr. B.R. Ambedkar Konaseema
District and iii) District Horticulture Officer, Horticulture Department, Dr.
B.R. Ambedkar Konaseema District to represent the District Administration

in the Joint Committee constituted by the Hon’ble NGT. The copies of the
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proceedings of the nomination of the Committee by the Collector & District
Magistrate, Dr. B.R. Ambedkar Konaseema District, CPCB, Regional
Directorate, Chennai and APPCB, Board Office, Vijayawada are enclosed

as Annexure-lll, Annexure-lV & Annexure-V.
3.0Site visit and inspection by the Joint Committee

The Joint Committee visited and inspected the petitioner’s agricultural land
and surrounding aquaculture ponds at Guttenadevi Village, |. Polavaram
Mandal, Dr. B.R. Ambedkar Konaseema District on 11.11.2025. The
inspection was carried out in compliance with the directions of the Hon’ble
NGT (PB) order dated 10.07.2025, and the following Joint Committee

Members were present during the inspection:

1. Smt.K.Madhavi, Revenue Divisional Officer (RDO), Dr.B.R Ambedkar
Konaseema District, Amalapuram.
2. Smt. Sowmya D, Scientist-E, CPCB, Regional Directorate, Chennai
3. Sri B.V. Ramana, District Horticulture Officer, Department of
Horticulture, Dr.B.R Ambedkar Konaseema District, Amalapuram
4. Sri P V Srinivasa Rao, District Fisheries Officer, Department of
Fisheries, Dr.B.R Ambedkar Konaseema District, Amalapuram
5. Sri MBS Sankara Rao, Environmental Engineer, APPCB, Regional
Office, Kakinada
The following officials accompanied the Joint Committee during the
inspection:
1. Smt. Ch. Vijaya Sree, Tahsildar, |.Polavaram Mandal,
Sri K. M. L. Naidu, Deputy Tahsildar, I.Polavaram,
Sri Chalapathi, Fisheries Development Officer, |.Polavaram
Smt.R.Naveena Manimala, Horticulture Officer, Ainavilli
Sri S. Srinu, Village Revenue Officer, Guttenadevi Village
Sri M.Bujji Babu, Junior Scientific Officer, APPCB, Zonal Laboratory,

Visakhapatnam

o a s~ e b
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As directed by the Hon’ble National Green Tribunal, the Environmental
Engineer, APPCB (Nodal Officer), vide letters dated 30.10.2025 and
03.11.2025, informed the petitioner Dr. Namala Umashri Francis,
resident of Plot No.5, Radhika Colony, West Marredpally, Secunderabad,
Telangana, requesting her to attend the Joint Committee inspection on
11.11.2025 to present her grievance and furnish relevant information
regarding the alleged loss of paddy crop productivity and decline in
coconut yield on her agricultural land due to the surrounding

aquaculture activities.

Dr. Namala Umashri Francis expressed her inability to attend the
inspection and authorized her husband Sri Francis Agnelo to represent her
before the Committee. The Committee interacted with Sri Francis Agnelo,
who stated that the petitioner owns 1.90 acres of agricultural land in Sy.
Nos. 182-2 and 182-2A of Guttenadevi Village. He submitted that the land
has become unfit for cultivation since 2019 due to loss of soil fertility,
rendering it unsuitable for paddy cultivation. He further stated that the yield
of coconut is downgraded which he attributed to the establishment of

aquaculture farms in the vicinity of their agricultural land.

4.0Location of the Petitioner land & Aquaculture Farms:

The petitioner’s land, admeasuring 1.90 acres, is situated in Sy. Nos. 182-2
and 182-2A, Guttenadevi Village, |. Polavaram Mandal, Dr. B.R. Ambedkar
Konaseema District, with Pantabodhi as the source of irrigation water. The
site is bounded by coconut plantation followed by aquaculture farms
operated by Sri Chikkala Anand and Sri Chikkala Venkataswamy on the
North, coconut plantation belonging to Smt. Padala Veeramani on the East,
vacant land followed by a water kuntha owned by Sri Veera Dorababu,
Smt. Veepthai Seshamma, and Smt. Venkayamma on the South, and
aquaculture farms operated by Smt. Pothula Lakshmi and Smt. Durga Devi
on the West. A Geographic location of the petitioner’s Agricultural land and

surrounding aquaculture ponds are shown in the following Image.
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5.0 Geographical location and Land Use Change in Guttenadevi Village:

Guttenadevi Village is located in |. Polavaram Mandal of Dr. B.R.
Ambedkar Konaseema District, situated in the Godavari deltaic region of
Coastal Andhra Pradesh. The area is characterized by low-lying alluvial
plains, surrounded by a network of canals, drains, and creeks connected to
the Godavari River and the Bay of Bengal. Owing to its coastal proximity,
the soils are predominantly sandy loam to silty clay, with high groundwater
tables and frequent tidal influences, making the region suitable for brackish

water aquaculture.

Over the past two decades, a shift from traditional paddy and coconut
cultivation to aquaculture, especially shrimp farming, has been observed in
Guttenadevi and nearby villages. Key reasons for the conversion of

agricultural land into aqua ponds include:
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. Higher economic returns from shrimp farming compared to
conventional agriculture

. Availability of brackish water resources through natural creeks
and canals

. Increased soil salinity due to tidal ingress and reduced freshwater
irrigation, resulting in lower agricultural productivity

. Employment and market demand from seafood export industries
in East Godavari and Kakinada regions

. Supportive climatic conditions for aquaculture operations

throughout the year

As a consequence, a major portion of the productive agricultural land in
Guttenadevi has become unsuitable for cultivation due to tidal ingress,
compelling landowners to convert agricultural fields into aquaculture ponds,
thereby altering the local land-use pattern and the surrounding

environment.

6.0Details of the samples collected by the committee and analysis

results:

The source of irrigation for the petitioner’s agricultural land is Panta Kaluva
(irrigation bodhi). During the inspection, the Joint Committee collected
water samples from i) irrigation bodhi near complainant fields; ii) Prawn
cultivation pond of Sri K. Ramesh near complainant fields; iii) fishpond of
Sri Chikkala Satti Babu, near complainant fields. Also, the committee
collected Soil sample collected from petitioner's agricultural land in
presence of the Petitioner. The details of the analysis results are as

follows:
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a). Water Analysis results:

Table-1: Analysis results of water samples collected from irrigation
bodhi to the petitioner’s agricultural land, Prawn cultivation
pond of Sri K.Ramesh & Fishpond of Sri Chikkala Sattibabu

existing nearby the petitioner’s agricultural land

Irrigation | Prawn | fishpo
Unit Bodhi cultivati | nd of Test
S. on pond Sri Method
N Parameter of Sri K. | Chikka [APHA
o. Ramesh | la Satti (24
Babu Edition)]
Result
1. | pH @ 25°C -- 7.91 8.52 8.24 | 4500-H+B
Total  Suspended
2. Solids (at 105°C) mg/L 18 28 22 2540-D
Total Dissolved
3. Solids (at 180°C) mg/L 1824 8856 1292 | 2540-C
Chemical Oxygen
4. Demand (COD) mg/L 20 104 672 |5220-B
Biochemical
Oxygen Demand IS 3025
% | BOD)3days@ |MIL| 8 32 185 | (part 44)
27°C
Ammonical
6. | Nitrogen (as NHs- mg/L <0.40 1.24 0.46 | 4500-NH3
N)
7. | Fluoride (as F") mg/L 0.67 0.93 0.66 | 4500-F
8. | Chloride (as CI) mg/L 580 3848 434 | 3500-Cr
9. | Sulphate (as SO4%) | mg/L 46.4 95.2 46.2 | 4500-S04+*
10, gsthlg’)PhOSphate mglL | 0.12 017 | 009 |4500-P-D
1, “gitﬁ)’\“”oge” @S | mgiL | 9.76 508 | 6.40 |4500-NOs-B
12. | Sodium (as Na) mg/L 482 704 203 | 3500-Na-B
13. | Potassium (as K) mg/L 8.6 10.6 8.3 3500-K-B
14. | Chromium (as Cr) mg/L <0.06 <0.06 <0.06
15. | Copper (as Cu) mg/L <0.03 <0.03 <0.03
16. | Iron (as Fe) mg/L <0.06 0.09 <0.06 |3111- (AAS
17. | Zinc (as Zn) mg/L <0.01 <0.01 0.81 | Method)
18. | Cadmium (as Cd) mg/L <0.02 <0.02 <0.02
19. | Lead (as Pb) mg/L <0.10 <0.10 <0.10
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From the analysis of water samples, it is observed that the irrigation bodhi
water to the petitioner’s agricultural land shows neutral to slightly alkaline
pH (7.91) with elevated TDS (1824 mg/L), chloride (580 mg/L) and sodium
(482 mg/L), indicating moderate salinity and sodium hazard for long-term
irrigation, though no toxic levels of heavy metals (Cr, Cu, Zn, Cd, Pb) were

detected.

The prawn cultivation pond water of Sri K. Ramesh and the fishpond of Sri
Chikkala Satti Babu exhibit high TDS (8856 and 1292 mg/L, respectively),
high chloride (3848 and 434 mg/L) and elevated COD/BOD (104/32 mg/L
and 672/185 mg/L, respectively), which are characteristic of organic-rich,
saline aquaculture waters. The heavy metal concentration in water are

below detection levels.

b). Soil Analysis Results of the petitioner’s agricultural land:

Table-2: Soil analysis results of the petitioner’s agricultural land:

NS(;_ Parameter Unit Result
1. | Physical State Visual Solid

2. | Colour Observation Dark Gray
3. | pH (1: 5 Ratio) -- 7.56

4. | Electrical Conductivity (1: 5 Ratio) puS/cm 2864

5. | % Organic Carbon % 2.27

6. | Loss on Ignition (LOI) (on dry basis) & 0.60

7. | Loss on Drying (LOD) & 3.88

From the soil analysis of the petitioner’s agricultural land, the soil is dark
grey, solid, with pH 7.56 (neutral to slightly alkaline) and electrical
conductivity of 2864 puS/cm (~2.86 dS/m), indicating moderate salinity but
not extremely saline conditions. The organic carbon content (2.27%) is
relatively good, and the loss on ignition/drying values do not indicate any
abnormal accumulation of inorganic or organic contaminants. The copies of

the analysis reports is enclosed as Annexure-VILI.
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7.0Report of the District Fisheries Officer, Department of Fisheries,

Dr.B.R Ambedkar Konaseema District:

The report of District Fisheries Officer, Dr. B.R. Ambedkar Konaseema
District, Amalapuram dated 13.11.2025 along with G.O M.S. No.8
AHDD&F Dated 23.02.2018 and Grama Sabha resolution is enclosed as

Annexure-VI and details are as follow:

1. The Guthenadeevi Village is located on the banks of Godavari River
estuary. The village lands are often subjected to inundation of estuarine

water due to high tide and low tide.

2. Smt. N. Umasri Frances (Complainant) land was observed. There is 1
feet depth water in the land and vegetation like Typha grass,
Nelumbium water plants are seen. There are some Coconut trees on
surrounding bund of the land. The land is not properly maintained to

grow any Crop.

3. Itis true that lands are subjected to inundation and some farmers have
resorted to Aquaculture for the past few years. But they have not taken
any permission from the Fisheries Department as alleged by the

complainant.

4. The following are the 3 Farmers practicing Aquaculture nearby the
complainant land. But they have not taken any permission neither under
CAA nor under APSADA Act.

S.No. Name of the R.S.No. Extent (in Remarks
Farmer acres)
1 Potula Durgadevi 182-2 1.00 Unregistered
2 Chikkala Anand 182-2 0.77 Unregistered
3 Rajulapudi. 182-2 0.24 Unregistered
JagapathiRao
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5. The Govt. has declared all the existing aqua ponds in Guttenadeevi
vilage of | Polavaram Mandal based on G.O M.S. No.8 dated
23.02.2018 of Animal Husbandry Dairy Development & Fisheries
Department (AHDD&F), Government of Andhra Pradesh, Grama Sabha

resolution and Mandal Praja Parishadh Resolution.

6. There are 93 Fresh water Aqua farmers with an area of 46.19 Acres
and 227 Brackish water farmers with an area of 131.3| Acres are recently
converted from non-aqua zone to Aqua zone as per Government orders

and Grama Sabha resolution.

7. All the above farmers will be registered as per the existing guidelines
under Aquaculture Act (CAA / APSADA).

8.0Report of the District Agriculture Officer, Dr.B.R Ambedkar

Konaseema District, Amalapuram:

The report of District Agriculture Officer, Dr.B.R Ambedkar Konaseema
District, Amalapuram dated 26.11.2025 28.11.2025

Annexure-VIll and the details are as follow:

is enclosed at

1. The agricultural land of Dr. Namala Umashri Francis, located in Sy. Nos.
182-2 & 182-2A with an extent of 1.90 acres at Guttenadeevi Village, |.
Polavaram Mandal, Dr. B. R. Ambedkar Konaseema District, was
inspected on 21.11.2025 by the Mandal Agricultural Office and the

observations are submitted as follows:

S Data Requested Report submitted by MAO,
No l.Polavaram

1. Details of cropping pattern (Past | Paddy - Paddy (Coconut on field
five years). bunds).

2. Soil  fertility/salinity ~ analysis | There is no possibility of drawing
reports of the Petitioner's | soil samples due to water
Agricultural land and its suitability | logging condition and
for paddy cultivation. accumulated weeds.
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3. Crop Yield Statistics for Paddy | There is no paddy cultivation in
crop. the said land from 2019 onwards

and is left as fallow.
4, Assessment of losses, if any, | There is no paddy cultivation in
attributable to aquaculture | the said land and hence, no
activities. possibility on estimation of yield

losses due to Aquaculture

activities.

2. The water sample was collected from the said water-logged agricultural
field on 24.11.2025 and as per the Water Analysis Report dated

28.11.2025, the water sample was found unsuitable for agricultural crop

cultivation due to high Electrical Conductivity (EC) values. The analytical

results are as follows:

Lab
No.

Name
of the
Farmer

Survey
No.

pH

E.C
dSm-
1

Co3
Meq/lit

HCo3
Meq/lit

Cl
Meq/lit

Ca+Mg

Na+K

SAR

TDS

Quality

25

Dr.
Namala
Umashri
Francis

182-2A

7.3

4.8

0.3

22

12.3

6.4

41.6

23.26

3072

C4S3

3. The above findings indicate that the salinity and sodium hazard levels

fall under the class C4S3, which denotes high salinity and high sodicity,

making the water unsuitable for irrigation of common field crops.

9.0Report of the District Horticulture Officer,

Konaseema District, Amalapuram:

Dr.B.R Ambedkar

The report of District Horticulture Officer, Dr.B.R Ambedkar Konaseema

District, Amalapuram dated 24.11.2025 is enclosed as Annexure-IX and

the observations are as follow:

1.“The petitioner's garden comprises 55 bearing coconut palms (variety:

East Coast Tall). The palms are approximately 20-25 years old”.
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Visual symptoms observed on the coconut palms:

a. Severe yellowing of lower and middle whorls of leaves due to non-

application of Nitrogen Fertilizer.

b. Premature drooping and drying of fronds due to non-application of

Potash Fertilizer.

c. Reduced crown size and sparse canopy due to non-applications of

Fertilizer.

d. Poor nut setting; Yield was very less/ Palm /Year as against the
normal yield potential of 80-120 nuts/palm/year under good

management in this tract due to improper maintenance.

e. Root zone examination revealed poor root development and
absence of regular manuring/irrigation marks due to improper

Irrigation.
2. Interaction with petitioner's husband and neighboring farmers:

a. Sri Francis (husband of the petitioner) admitted that the garden has
remained largely neglected for the last five years without cultural

operations.

b. No regular application of recommended doses of fertilizers (NPK+

micronutrients) was carried out.
c. lrrigation was highly irregular, mostly dependent on monsoon only.

d. No soil working, basin management, or pest/disease management

practices were followed.
3.Statements of adjacent aquaculture farmers and Sarpanch:

All the neighbouring farmers unanimously stated that their own
coconut gardens, which receive regular irrigation, manuring, and inter-
cultivation, are in excellent health with good vyield (80- 110

nuts/palm/year). They further confirmed that the poor condition of the
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petitioner's garden is solely attributable to prolonged neglect and lack

of scientific horticultural practices.

4.Conclusion from Horticulture perspective: The present Average
health and reduced yield of the 55 coconut palms in the petitioner’s
filed are primarily due to chronic neglect. Non-application of fertilizers,
irregular irrigation, and absence of recommended agronomic practices

over the past five years.

10.0Interaction with the Sarpanch, Guttenadevi (V), l.Polavaram (M) and

nearby aqua farms:

During inspection the committee interacted with the Smt. L.Durga Devi,
Sarpanch, Guttenadevi and Sri Chikkala Anand, Sri K.Ramesh, & Sri
L.Muniraju, Guttenadevi (V) of neighbouring Aqua farmers. They informed
that the agricultural lands in the region are predominantly affected by tidal
ingress and salinity intrusion from the brackish water, leading to
progressive decline in agricultural productivity and compelling farmers to
shift to aquaculture as a more viable livelihood option. The stakeholders
uniformly stated that the petitioner’s land has remained fallow and without

regular agricultural or horticultural maintenance for several years.

Copies of the statements of the Sarpanch and Aqua Farmers of
Guttenadevi Village, |. Polavaram Mandal, Dr. B.R. Ambedkar Konaseema

District, are herewith enclosed as Annexure-XI.
11.0 Conclusion of the Joint Committee:

a) The petitioner owns 1.90 acres in Sy. Nos. 182-2 & 182-2A,
Guttenadevi Village. No paddy has been cultivated since 2019 and

the land is presently fallow, water-logged and weed-infested.

b) Water from the Pantabodhi (irrigation source) shows moderate
salinity and sodium hazard, while the water-logged field water (C4S3
class) is highly saline and sodic, making it unsuitable for common

field crops.
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c) Soil analysis of the petitioner's land indicates neutral to slightly
alkaline pH and moderate salinity, with no evidence of heavy metal

contamination.

d) The area lies in a tidal, estuarine Godavari delta prone to salinity
ingress and inundation, and many farmers have shifted from

agriculture to aquaculture for economic reasons.

e) The Horticulture report attributes the poor health and low yield of the
55 coconut palms in applicants farm primarily to chronic neglect, lack
of fertilization and irregular irrigation, while neighbouring coconut

gardens under proper management are producing good yield.

f) On the basis of the available data, the Committee finds that the
alleged “total crop loss solely due to surrounding aquaculture farms”
is not fully substantiated, and it is not possible to scientifically quantify

or apportion specific liability exclusively to nearby aquaculture ponds.
12.0 Recommendations of the Joint Committee:

a) District Administration, Irrigation and Agriculture Departments may
improve drainage, desilt and regulate Pantabodhi and connected
canals to reduce water-logging and saline ingress, and explore

freshwater irrigation support where feasible.

b) Agriculture Department may prepare a site-specific reclamation plan
for the petitioner’s land, including removal of stagnant saline water,
soil amelioration (e.g., gypsum, organic manures) and, where viable,

introduction of salt-tolerant crops/varieties under suitable schemes.

c) Horticulture Department may provide technical guidance and support
to restore the petitioner's coconut garden through proper NPK and
micronutrient application, regular irrigation, basin management and

plant protection measures.

d) Fisheries Department & APPCB may ensure that all nearby

aquaculture ponds are duly registered and operated as per
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CAA/APSADA and environmental norms, with no discharge or
overtopping of pond water into irrigation channels or neighbouring

agricultural lands, and carry out periodic joint inspections.

e) Periodic soil and water quality monitoring may be undertaken in the
petitioner’'s land, Pantabodhi and suitable control fields, and the
District Administration may consider a micro-level land use and
salinity management plan for Guttenadevi and surrounding villages

to balance agriculture and aquaculture.

-

al Officer, Scientist ‘E’, CPCB,

Reven

Amalapu Division, Regional Directorate,
Dr. B.R. Ambedkar Konaseema Chennai
District

N U e Gt
District Horticulture icef,” District Fisheries Officer, Environmental Engineer,

Department of Horticulture, = Department of Fisheries, APPCB, Regional Office,

Dr. B.R. Ambedkar Dr. B.R. Ambedkar Kakinada
Konaseema District, Konaseema District,
Amalapuram Mummidivaram
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Photographs taken during the

Aquaculture ponds and
|.Polavaram Mandal, Dr.B.R. Ambedkar Konaseema District on 11.11.2025.
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Annexure - |

Item No. 03 Court No. 2

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 310/2025

Dr Namala Umashri Francis Applicant
Versus

State of Andhra Pradesh & Ors. Respondents

Date of hearing: 10.07.2025

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Applicant in person.

ORDER

1. Dr. Namala Umashri Francis, resident of Plot number 5, Radhika
Colony, West Marredpally, Secunderabad, Telangana has made the
present complaint dated 28.02.2025 on public grievances portal of this
Tribunal, which has been treated and registered as O.A. No. 310/2025 for

exercise of suo motu jurisdiction.

2. The relevant part of the letter petition enumerating grievances of the

applicant is reproduced as follows:-

“Subject: Loss of paddy and coconuts' fields' yield due to Aqua
prawn farms Photograph of Land damage, letter, and documents
attached in this mail (also as pdf)

Guttenadeevi is a village in Dr. B.R. Ambedkar Konaseema district
in the state of Andhra Pradesh. It is located in I. Polavaram Mandal
of the Amalapuram revenue division. publicgrievance-
ngtlat/gov[dot]in

It is our ancestral village. My maternal grandparents and parents
were holding paddy fields and coconut gardens. I have also a
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paddy field with coconut trees bordering the land which measures
about 1.90 acres (survey no. 182-2, 182-2A; Guttenadeevi
village, I.Polavaram Mandal, Dr.B.R.Ambedkar Konaseema
District, Andhra Pradesh) on which from more than 50 years
paddy and coconut has been grown.

However, from past few years there has been a gradual and
steady conversion of agricultural lands into aquaculture farms in
the surrounding area due to which the fertility of the soil has
declined drastically. No proper irrigation also has contributed to
this.

In the last few years aqua prawn farms have come up in adjacent
lands to my agricultural lands. I am told that this is done with the
permission of the government authorities. Due to these aqua farms
from last 3 years there is no paddy growing and the yield of
coconut trees have also drastically reduced due the pollution and
depletion of nutrients of the soil. There has been absolute loss of
crops from last 3 years. Now the land is in no condition to grow
paddy.

I request the government to compensate us for the loss incurred by
us due to this pollution and depletion caused due to the
government irresponsibly giving permissions for aqua prawn
farms without considering the effects of this action on the paddy
fields. The village which was part of the Rice Bowl of India has
started turning into a saltwater body. The officials at local level
have not taken any action to save the green zone. I also request
that the canal water way which has been hampered by all be
redone so there is proper irrigation of fields and drainage of lands
which is not possible now due to water logging. Please also
arrange ways and means of restoring the fertility of the land.

I am very pained to see the once green heaven of lush green paddy
fields of Andhra Pradesh being turned into a murky place, The
once dense and green healthy coconut trees are now dry and worn
out. In the long run due to all this it will also affect the health of
the inhabitants of the area.
I request you to please take immediate action to save our
agricultural lands and compensate us for the loss incurred on us
due to the wrong decisions of the government.
3. Prima facie the averments made in the application raise substantial
questions relating to environment arising out of the implementation of the

enactments specified in Schedule-I to the National Green Tribunal Act,

2010.

4. In view of the averments in the application, we consider it
appropriate to have response of (1) State of Andhra Pradesh through

Special Chief Secretary, Animal Husbandry, Dairy Development and
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Fisheries Department, Andhra Pradesh; (2) District Magistrate, Dr. B.R
Ambedkar Konaseema and (3) Andhra Pradesh Pollution Control Board
(APPCB) through its Member Secretary who are impleaded as respondents
no. 1 to 3. The Registry is directed to prepare and attach memo of parties
to the application and issue notices to respondents no. 1 to 3 requiring

them to file their reply/response within two months.

S. In view of the environmental questions involved in the case, we also
consider it appropriate that a Joint Committee be constituted to verify the
factual position and suggest appropriate remedial action. Accordingly, we
constitute a Joint Committee comprising of officers duly authorized by
CPCB, APPCB and District Magistrate, Dr. B.R Ambedkar Konaseema and
direct the same to meet within two weeks, undertake visits to the site, look
into the grievances of the applicant, associate the applicant and
representative of the concerned project proponents, verify the factual
position and submit report suggesting appropriate remedial action. The

APPCB will be the nodal agency for coordination and compliance.

0. Even though in the present case cognizance has been taken by this
Bench, on the basis of the complaint made by the applicant on public
grievances portal of this Tribunal, with approval and assignment under
order of Hon’ble Chairperson, but in view of the facts and circumstances
of the case including the fact that the place of accrual of cause of action
lies within jurisdiction of the Southern Zone Bench of this Tribunal at
Chennai we are of the considered view that it will be appropriate if the case

is further heard by the Southern Zone Bench of this Tribunal at Chennai.

7. Accordingly, the Registry is directed to list the matter before the
Southern Zone Bench of this Tribunal at Chennai on 16.09.2025 after

obtaining orders from Hon’ble the Chairperson for transfer of the case.
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8. Report of the Joint Committee may be filed by APPCB and replies/
responses may be filed by respondents no. 1 to 3 before the Southern

Zone Bench of this Tribunal at Chennai within two months.

9. A copy of this order be sent to the Member Secretary, CPCB, Member
Secretary, APPCB and District Magistrate, Dr. B.R Ambedkar Konaseema

by email for requisite compliance.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

July 10, 2025
Original Application No. 310/2025
M
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Annexure - ||

Item No.01:-
BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
[Through Physical Hearing (Hybrid Option)]
Original Application No.150 of 2025 (SZ)
[Earlier O.A. No0.310 of 2025(PB)(LP)]
IN THE MATTER OF:

Dr. Namala Umashri Francis,

Telangana.
...Applicant(s)
Versus

State of Andhra Pradesh,
Special Secretary to the'Government
of Andhra Pradesh,
Hyderabad and Ors.

...Respondent(s)

Date of hearing: 16.09.2025.

CORAM:
HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON’BLE DR. PRASHANT GARGAVA, EXPERT MEMBER

For Applicant(s): None.

For Respondent(s): Dr. D. Shanmuganathan represented
Mrs. Madhuri Donti Reddy for R1 to R3.

Page 1of2
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ORDER

1.  The above case has been Suo Motu registered by the
Principal Bench of the National Green Tribunal, New Delhi as
Original Application No.310 of 2025 (PB), based on the letter
petition received from one Dr. Namala Umashri Francis,
Telangana, which has been transferred to this Bench and

renumbered as Original Application No.150 of 2025 (SZ).

2. Today, there is no representation for the applicant.
Let notice be issued to the applicant as well as the respondents

through the Tribunal.

3. The learned counsel Dr. D. Shanmuganathan
representing Mrs: Madhuri-Donti Reddy accepts notice on behalf
of Respondents No.1, 2'and 3.

4.  Post the matter on 12.12.2025. In the meanwhile, the

respondents are directed to file their respective replies/reports.

Sd/-
Smt. Justice Pushpa Sathyanarayana, JM

Sdy/-
Dr. Prashant Gargava, EM

0.A. No.150/2025 (SZ)
16th September, 2025. AD.

Page 2 of 2
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S WWﬁW@é Annexure - |l
%5%35 CENTI.?AL POLLUTION CONTR.OL BOARD
- TgiaRur, 9 Ud Sradrg uikads 9109, HRd SROR
GPGB MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE, GOVT. OF INDIA
File No.: CM-13013/44/2025-TECH-RD-CHENNAI-RD(Chennai) 22.08.2025
To

The Member Secretary

Andhra Pradesh Pollution Control Board
D.No. 33-26-14 D/2, Near Sunrise Hospital
Pushpa Hotel Centre, Chalamalavari Street
Kasturibaipet, Vijayawada — 520 010
Andhra Pradesh

Sub: Nomination for the Joint Committee in Original Application No. 310 of 2025 (PB)
Ref: Order dated 10.07.2025 issued by Hon’ble NGT in OA No. 310 of 2025 (PB)

Sir,

This is with reference to the Hon’ble NGT order dated 10.07.2025 in OA. No. 310 of 2025 (PB) titled
as Dr. Namala Umashri Francis vs State of Andhra Pradesh & Ors, wherein Hon’ble NGT has registered a
case based on the complaint dated 28.02.2025 filed on the public grievances portal and constituted a Joint
Committee.

In view of the above, it is to inform that Competent Authority of CPCB has nominated Smt.. Sowmya
D, Scientist E (mobile no. 8762226688 & email: sowmyad.cpcb@nic.in), Central Pollution Control Board,
Regional Directorate, Chennai to represent CPCB as member of Committee.

Please inform the date of meeting/inspection well in advance so that nominated officer will make it
convenient to attend.

Yours faithfully

J / ‘F 2,14

J (H D Varalaxmi)
Regional Director

Encl: As above

Copy to:

1. Joint Chief Environmental Engineer, 2. Environmental Engineer,
Andhra Pradesh Pollution Control Board, Andhra Pradesh Pollution Control Board,
Zonal Office, Madhavadhara, Regional Office,Kakinada,
VUDA Layout, Beside RTO Office, Plot No.2 IDA, Ramanayyapeta,
Visakhapatnam — 018 Kakinada - 533005

&=fta frgemay (9% : fada aa, 40-3, dvauaud fofedw, f-di-@1 sieifie Tee, Ride s ffd), 39 - 600032
GYHTY: 044-29998683/044-29567019 @FT: rdchennai.cpcb@gov.in

Regional Directorate (Chennai): Second Floor, 40-E, BSNL Building, TVK Industrial Estate, CIPET Road Guindy, Chennai — 600032
Phone: 044-29998683/044-29567019 Email: rdchennai.cpcb@gov.in

U ST : TRA=T Ya-, Jdf 3o TR, fawedt -110 032
Head Office: Parive vmm Eact Aviin Moagr Delhi — 110032 o
ZRHIY /Telephone: 011-43102030, . 22307079, 22301932, 22304948 Page 3€

3-89 / E-mail: cpcb@nic.in JETTEE / Website : www.cpcb.nic.in
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—— CENTRAL POLLUTION CONTROL BOARD
. , 91 U4 STdrg URkad= HATed, HRd GRPR
GPGB MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE, GOVT. OF INDIA
WI. ¥.: CM-13013/44/2025-TECH-RD-CHENNAI-RD(Chennai) 22.08.2025
Jar H,
RESZKICE]
3l TR UgHuT a0 &1

817, 33-26-14 Bl/2, TRIS 3RUATA & TR
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Y TG

fawa: g emde ¥&aT1 31072025 (YT o) & witfa & forg amied

Ho: A IS BRA SR gRT e Sffdad WA 310/2025 (UM We) H WY Sfew faie
10.07.2025

TRl

9 A SR UYBHRUT GRT T 3HTdGH AT 31072025 (UM Uid) T WRT 31ex faid

10.07.2025 1 T3 g, M ST THa IHT IR §91H 31y USw Iy U9 3 o | FoH A
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freRTaT, 99 & 9fifd & gew & 9 H g uguu gm0 a1 &1 ufafifia w3 & fou T fear g |

FUAT Job/fRerr Bt fafd vga & gfa w= S aifes it e & Iufya g # gfawr gt

T - ST fh SR Sarar T g |

IEGRUE

1. Tgad g Uaiavon T, 2. UfaRuT N,
=T ST, HIYTYRT, A3 T, BIBIHIST,
JgSIT A3, RIS HETag & UM, Wie AT 2, ARSI, I,
fo=maTH - 018 PHIHIHIST - 533005

g=fta frgemag (398 : fedia aa, 40-3, dvaeaua fifd, fe-d-a1 sieifie wee, Re Js i, 998 - 600032
GYHTY: 044-29998683/044-29567019 @T“I: rdchennai.cpcb@gov.in
Regional Directorate (Chennai): Second Floor, 40-E, BSNL Building, TVK Industrial Estate, CIPET Road Guindy, Chennai — 600032
Phone: 044-29998683/044-29567019 Email: rdchennai.cpcb@gov.in

U ST : TRA=T Ya-, Jdf 3o TR, fawedt -110 032
Head Office: Parive ) ‘~gar, Delhi — 110032

@YY /Telephone: 011-43102030, k. -~ 3, 22307079, 22301932, 22304948 Page 40
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Annexure - |V

— ANDHRA PRADESH POLLUTION CONTROL BOARD \II‘ L FE
R PRACER Paryavaran Bhavan, APIIC Colony Road, l
Nbab Gurunanak Colony, Auto Nagar, Vijayawada-520 007 &/ """

-

Lr. No. APPCB/Legal/O.A. No. 310 /2025 (PB)/ NGT(PB) / 2025- Dt. 31-08-2025
To

The Collector and District Magistrate,

Collector Office Amalapuram Konaseema District,
Andhra Pradesh-533 201.

Email: collector-ksm@ap.gov.in

Sir,

Sub: APPCB - Legal — Hon’ble NGT, New Delhi — O.A. No.310 of 2025 —
Nomination of officials for Joint Committee — Requested-Reg.

Ref: 1. The Hon’ble NGT, New Delhi Order dt. 10.07.2025 in O.A. No.310
of 2025(PB).
2. CPCB Ir CM-13013/44/2025-TECH-RD-CHENNAI-RD(Chennai),
dt.22.08.2025.

* k%

It is to inform that the Original Application (O.A) No. 310 of 2025(PB) has
been registered by the Hon’ble National Green Tribunal (NGT), Principal
Bench (PB), New Delhi based on complaint dated 28.02.2025 filed in public
grievances portal of the Tribunal, by Dr. Namala Umashri Francis, resident of
Plot number 5, Radhika Colony, West Marredpally, Secunderabad,
Telangana, alleging that loss of paddy and coconuts’ fields’ yield due to Aqua
prawn farms, Guttenadeevi(V), |.Polavaram (M), Amalapuram.

The Hon’ble NGT, New Delhi in its order dt. 10.07.2025 has constituted a
Joint Committee comprising of officers duly authorized by Central Pollution
Control Board (CPCB); Andhra Pradesh Pollution Control Board (APPCB) and
the Collector/District Magistrate, Dr. B.R Ambedkar Konaseema. The APPCB
is the nodal agency for coordination and compliance of the orders.

The Hon’ble Tribunal also directed the committee to meet within two
weeks, to undertake visits to the site to look into the grievances of the
applicant, associate with the applicant and to meet representative of the
concerned project proponent, verify the factual position and submit report
suggesting appropriate remedial action.

Further directed the respondents no. 1 to 3 to file individual replies/
responses before the Southern Zone Bench of the Hon’ble NGT at Chennai
within two months. The APPCB is the nodal agency for coordination and
compliance and to file the Joint Committee Report. Copy of the order
dt.10.07.2025 is herewith attached.
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Accordingly, Environmental Engineer (EE), Andhra Pradesh Pollution
Control Board (APPCB), Regional Office (RO): Kakinada, Kakinada District
(Sri M.B.S. Sankara Rao, Mobile No0.9866776723, Email: rokkd-
eel@appcb.gov.in), has been nominated as member and Nodal Officer to
represent APPCB in the Joint Committee.

It is further informed that CPCB has communicated the nomination of
Smt. Sowmya D, Scientist. E, to represent CPCB as member of Committee

vide ref. 2" cited. Copy of the letter is herewith attached.

In view of the above, it is requested to nominate concerned officials to the
Joint Committee from O/o Collector & District Magistrate, Dr. B.R Ambedkar
Konaseema and to communicate the nominations to the EE, APPCB, RO:
Kakinada, Kakinada District for necessary co-ordination and compliance.

The EE, RO: Kakinada is instructed to pursue with District Authority for
their nomination and to meet the Joint Committee members and plan
accordingly for visit and to prepare Joint Committee Report and to file before
Hon'ble NGT, Chennai within the stipulated time.

The Hon’ble NGT, PB, New Delhi listed the matter on 16.09.2025 and the
matter will be listed before the Southern Bench of the Hon’ble
Tribunal, Chennai after obtaining orders from Hon’ble Chairperson for transfer
of the case.

It may please be noted that the Hon’ble NGT may impose costs, in case
of non-submission of committee reports within the specified time.

Encl: Hon’ble Tribunal order dt. 10.07.2025 & CPCB Ir dt.22.08.2025

Yours faithfully,
S SRISARAVANAN, I.F.S
MEMBER SECRETARY

Copy to:

1. The Regional Director, Central Pollution Control Board, Regional Directorate -
Chennai 2nd Floor, 40-E, BSNL Building TVK Industrial Estate, CIPET Road,
Guindy, Chennai — 600 032. Email: rdchennai@gov.in & _sowmyad.cpcb@nic.in

2. The Joint Chief Environmental Engineer (FAC), APPCB, ZO: Visakhapatnam for
information and necessary action and is instructed to release the amount to RO,
for meeting the expenses of the Joint Committee for carrying out the inspections
and to incur the expenditure from ZO funds under the head of account of
Environmental Compensation Fund.

3. The JCEE, ECS Division (TF), APPCB, HO, Vijayawada for information and
necessary action.

4. The Environmental Engineer, APPCB, RO: Kakinada for information and
compliance. He is directed to coordinate with the Committee Members for the visit
and filed the report within the stipulated time.
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REV-LMOMIS/26/2025-LM-KSMCO Annexure - V
Ref.L3/E 2195, Dt.o%.10.2025 Collectorate, Amalapuram

PROCEEDINGS OF THE COLLECTOR AND DISTRICT MAGISTRATE,
DR. B.R. AMBEDKAR KONASEEMA DISTRICT, AMALAPURAM
Present: Dr. R. Mahesh Kumar, LLA.S., '

/
;

Sub:  APPCB — Legal ——'buttenadeevi vilage —~ 1. Polavaram mandal — Hon’hle NGT
order dated.10.07.2025 in 0.AN0.310 of 2025 filed by Dr. Namala Umashri
Francis — Nomination of officials for Joint Commitiee - Orders — Issued.
Read: Lr. No. APPCB/Legal/0.A.No.310/2025(PB)/NGT(PB)/2025-517 Dt.31.08.2025.
- e -

ORDER:

The Hon'hle NGT, New Delhi in its order di. 10.07.2025 has constituted a Joint
Committee comprising of officers duly authorized by Central Pollution Control Board (Q?CE},
Andhra Pradesh Pollution Control Board (APPCB) and the Collector/District Magistrate, Dr. BR
Ambedkar Konaseema. The APPCB is the nodal agéncy for coordination and compliance of the
orders and the Hon'ble Tribunal alse directed the committee to meet within fwo weeks, to
undertake visits to the site to look into the grievances of the applicant and file individual

replies/responses before the Southern Zone Bench of the Hon'ble NGT at Chennai.

In compliance with the directions received from the Andhra Pradesh Pollution Control
Board (APPCB), the matter regarding nomination of officials to the Joint Committee constituted
by the Hon'ble National Green Tribunal (NGT) was examined and nominated the following

officers to represent the District Administration and to assist the EE, APPCB, Kakinada during

the site visits and preparation of reports:

1. Revenue Divisional Officer, Amalapuram.
2. Joint Director, Fisheries, Dr. B.R, Ambedkar Konaseema District, Amalapuram.

3. Joint Director, Horticulture, Dr. B.R. Ambedkar Konaseema District, Amalapuram.

The above officers shail coordinate with the EE, APPCB, RO, Kakinada and other
members of the Joint Committes as required, and extend necessary support during field

inspections and in furnishing the required information to comply with the directions of the

%m Ho
N

i\\_@fftor
Dr. B.R. Ambedkaf knspema District,
Amatapuram

0% Ay Hirtog G108 WS
The Revenue Divisional Officer, Amala u?é}?g, prelf /
The Joint Director, Fisheries, Dr. B.R. Ambedkar Konaseema District, Amalapuram. %D\F
The Joint Director, Horticulture, Dr. B.R. Ambedkar Konaseema District, Amalapuram. ' A/

w




\s‘%py‘m the Environmental Engineer, APPCB, RO, Kakinada for further necessary co-ordination
and compliance.

Copy Submitted to the Hon'ble Member Secretary, APPCB, Vijayawada, A.P. for information. |

Copy 1o the Tahsildar, . Polavaram for information and necessary action.
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Annexure - VI

Report Submitted to Hon'ble NGT on the OA No. 310/2025 filed by
Dr. N. Umasri Francis.

As per the instructions of Hon’ble NGT, The Joint Committee consisting
of Smt. Sowmya. D, Scientist-E, CPCB, Regional Directorate, Chennai, Revenue
Divisional Officer Amalapuram, Joint Director of Horticulture and P.V. Srinivas
Rao, Joint Director of Fisheries, Dr. BR. Ambedkar Konaseema District (My self)
have visited the Guthenadeevi Village | Polavaram Mandal. Mr. Francis H/o Smt.
N.Umasri Frances (Complainant) on dated 11.11.2025.

The village Sarpanch and Neighboring Farmers have also attended. The
Guthenadeevi Village is located on the banks of Godavari River estuary. The
village lands are often subjected to inundation of estuarine water due to high tide
and low tide.

Smt. N. Umasri Frances (Complainant) land was observed. There is 1 feet
depth water in the land and vegetation like Typha grass, Nelumbium water plants
are seen. There are some Coconut trees on surrounding bund of the land. The land
is not properly maintained to grow any Crop.

It is true that lands are subjected to inundation and some farmers have
resorted to Aquaculture for the past few years. But they have not taken any
permission from the Fisheries Department as alleged by the complainant.

The following are the 3 Farmers practicing Aquaculture nearby the
complainant land. But they have not taken any permission neither under CAA nor
under APSADA Act.

i]l;' Name of the Farmer R.S No. (inE):::e:,) Remarks
] Potula Durgadevi 182-2 | 1.00 Un Registered
2. Chikkala Anand 182-2 | 0.77 Un Registered
3 Rajulapudi. JagapathiRao | 182-2 | 0.24 Un Registered

The Govt. has declared all the existing aqua ponds in Guthenadeevi
village of I Polavaram mandal based on G.O M.S. No-8 AHDD&F Dated
23.2.2018 the village Grama sabha resolution and mandal parishadh resolution.

There are 93 Fresh water Aqua farmers with an extent of 46.19 Acres
and 227 Brackish water farmers with an extent of 131.31 Acres are recently
converted from non-aqua zone to Aqua zone as per Government orders and Grama
Sabha resolution (Copy of Grama Sabha resolution is enclosed).

All the above farmers will be registered as per the existing guidelines
under Aquaculture Act (CAA / APSADA).

The joint inspection committee has collected water & soil samples from the
complainant fields and from the adjacent fields including Aqua Ponds and sent to
APPCB for testing. After getting result it will be interpreted by the concerned
Agriculture, Horticulture officers to know the suitability of the soil.

Distrit Fisheries\B icer,
Dr. BR. Ambedkar Konaseema District,
Amalapuram.
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True translation from “Telugu” to “English”

DANDORA

Date:01.04.2025 Tuesday

A Grama Sabha (village meeting) was conducted at the Panchayat Office of Guttenadeevi Village on
01.04.2025 (Tuesday) at 7:00 AM.

Topic to be discussed:

To collect requests (objections/non-objections/) from all farmers for inclusion in the Aqua Zone of
survey numbers of previously excavated but not registered Aqua cultivation ponds and survey numbers

of lands not suitable for agriculture & suitable for digging Aqua ponds.

Note: All farmers are requested to attend and make the Grama Sabha successful.
Sd/-

Panchayath Secretary

Guttenadeevi Grama Panchayath
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True translation from “Telugu” to “English”

Resolution of the Grama Sabha Meeting

A Grama Sabha meeting was held at Guttendadeevi Village on 02.04.2025 (Tuesday) at 10:12 AM near

the Panchayat Office under the chairmanship of Smt. Venkatalakshmi, Sarpanch, Guttendadeevi.
The following matters were discussed in the Grama Sabha:

Subject No.1: |. Polavaram Mandal, ...... Guttenadeevi .... Gram Panchayat limits regarding the survey
numbers related to the area of Annexure-l1(BW) & Annexure-lI(FW) given below i.e. survey numbers
of aqua ponds registered in Aqua Zone and survey numbers of lands not suitable for agriculture &

suitable for construction of aqua ponds to be included in Aqua Zone limits.

1.Annexure-I(BW): Existing Non-Aqua zone extent... 131.35....Ac
& Potential area extent....Nil...Ac
2.Annexure-lI(FW): Existing non-Aqua zone extent... 131.35....Ac

& Potential area extent....Nil...Ac

Resolution No.1: Approved.

Sd/-
Grama Sarpanch
Guttenadevi Grama Panchayath
//Exact copy of the Original//

Sd/-
Panchayath Secretary
Village Panchayath
Guttenadevi

Page 49



(D Sosaran

DSeis080 ByDHGIW

0,02 QL2045 Bty dthapo [ ITpT0

L2000, Go0O%) .. aXLANEOLE0BO0 8243, 25 165D

ravnoarahd dot Batwd ey BOHD, .o, wonls, B Bhokidn S,

OHETHVO DO IFI0ED VU BT fodhgoem  @hHE"o, . meab.

w0, Bhobn mep 0 Gatw HErODHD wrsghhS (pin ORI ('
VG0N a0 B, grav sl o, rd peen, s Deboen, (1
HHOAID OO oD OB DO QURIYO B wOBGD. BT eD
85 & Homad oo Sdn oy How HinoDNHGG O
Annexure-I(BW) & Annoxure-llFW) phgod Homofohid O
wsr sy &6 & S o)
:iga@oaiébé'eé;ﬁ;&iéédeém & wEAOHED BEJD WDHOOT” D
apraine s Sond B DOGERD Veprai,rgo@da‘xhnw‘ rén peo Dol O 08
aBe $008 070 HROOBBE BHEDOBERIO.

DODYD

o oFs Dowdr OGN

1. Annexure-I(BW): Existing non-Aquat zone extent 33
& Potential Aren extento. ..., ) (PR savasen Ac.
2. Annexure-11(FW): Existing non-Aqua zone extent...H4: 0878, Ac

& Potential Area extent .......o. 17 | | PE—— Ac.

m%;%@ s‘mgﬁ’\‘ﬁ% QY

GRA RTCHAYAT
%3560 GUTHENADEEVI

Page 50



True translation from “Telugu” to “English”

NO OBJECTION CERTIFICATE

Date: 02.04.2025 |.Polavaram, in the morning /after noon 12:00 I.Polavaram Mandal,
Guttenadeevi Gram Panchayath, orders of the District Collector, Dr. BR. Ambedkar Konaseema
District, Amalapuram and the District Fisheries Officer, Dr. BR. Ambedkar Konaseema District,
the Aquazone Gram Sabha was held under the chairmanship of the Village Sarpanch, in the
presence of the Village Committee, Village People, Aqua Farmers, Village and Mandal level
officials. It is hereby certified that there have been no objections from the villagers or any
other party to the survey numbers Annexure-l (BW) & Annexure-ll (FW) of the aqua ponds
registered in the Aqua Zone and the survey numbers of the lands suitable for construction of
aqua ponds and not suitable for agriculture as per the specimen Annexure-l(BW) & Annexure-

[I(FW) published on the notice board of the Panchayat office in this Gram Sabha.

1.Annexure-I(BW): Existing Non-Aqua zone extent... 131.35....Ac
& Potential area extent....Nil...Ac
2.Annexure-lI(FW): Existing non-Aqua zone extent... 131.35....Ac

& Potential area extent....Nil...Ac

Sd/- Sd/-
Panchayath Secretary Grama Sarpanch
Village Panchayath Guttenadevi Grama Panchayath
Guttenadevi
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True translation from “Telugu” to “English”

Date:02.04.2025

Time: 12:00 to 1:30 PM

MEETING OF GRAMA SABHA

On 02.04.2025 (Wednesday) at 12:00 PM, as per the instructions of the District Collector, Dr. B.R.
Ambedkar, Konaseema District, Amalapuram, a Grama Sabha meeting was conducted at the Gram
Panchayat Office, Guttendadevi Village, |. Polavaram Mandal, Dr. B.R. Ambedkar Konaseema District,
Amalapuram Division. The meeting was held under the chairmanship of Smt. Lankalapalli Durgadevi,
Sarpanch, Guttendadevi Village, and discussions were conducted regarding the Aqua Zonation.

Subject: As per the instructions of the District Collector, Dr. B.R. Ambedkar, Konaseema District,
Amalapuram, and in accordance with the provisions of G.O0. Ms. No. 16, dated 24-04-2018, the
Fisheries Department, |. Polavaram, conducted a re-survey for Aqua Zonation in Guttendadevi Village
through the respective Village Level Committees. During the re-survey, survey numbers that were not
included in the earlier Aqua Zone Gazette Notifications of 2018 and 2023, as well as survey numbers
that are unfit or unsuitable for agricultural purposes, were identified.

The details of such lands considered suitable for excavation of new aquaculture ponds were compiled
and included in Annexure—| and Annexure—ll.

I.  Annexure-l (Brakish Water):
a) Existing non-aqua zone extent: 131.35 Ac

b) Identified Potential area: Nil

II.  Annexure-ll (Fresh Water):
a) Existing non-aqua extent: 46.1875 Ac

b) Identified Potential area: Nil

The above particulars were published on the Grama Panchayat Notice Board seven days prior as
required.
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True translation from “Telugu” to “English”

228 Dr. B.R. Ambedkar L Guttanadeevi||Guttanadeevi Lanka!a I.3uI| ‘338-2’ 085 || O 0 0 0 0
Konaseema Polavaram Sattiraju

220|  Dr-B-R. Ambediar L | Guttanadeevi|Guttanadeevi| 2PN | 33550 | 02 | o | o 0 0 0
Konaseema Polavaram Srinivas

230|  Dr-B-R. Ambediar L llGuttanadeevi|Guttanadeevi| 2™@P | 33358 | 012 || o | o 0 0 0
Konaseema Polavaram Srinivas

231 Dr-B-R.Ambedkar L Guttanadeevi|Guttanadeevi| . MM | 13383 1 o o 0 0 0
Konaseema Polavaram Mahalaxmi

23p|  Dr-B-R. Ambediar L llGuttanadeevi|Guttanadeevi| 2™@P | 3353 | 032 || o | o 0 0 0
Konaseema Polavaram Satyavati

233| Dr-B-R.Ambedkar L llGuttanadeevi|Guttanadeevi| ™@P3! || 33335 | 004 | 0 | o 0 0 0
Konaseema Polavaram Satyavati
Chadinetta

234|  Dr-B.R. Ambediar L Guttanadeevi|Guttanadeevi| . 22" 3383A1’ || 025 || 0 | O 0 0 0
Konaseema Polavaram Venkata
Naga
Sayyad

235|  Dr-B-R.Ambedkar L Guttanadeevi|Guttanadeevi| Ahmed 339.1 | 0.78 0
Konaseema Polavaram R
Hussain

137.45
Sd/- Sd/-
VAA / VHA Vs VFA Sd/-

Village Agriculture Assistant
Guttinadeevi Village Secretary
I. Polavaram Mandal
Dr. B. R. Ambedkar Konaseema Dist.

Village Fisheries Assistant
Gogullanka Village Secretariat
I. Polavaram Mandal, E. G. Dt.

Village Revenue Officer
Guttinadeevi Village
I. Polavaram Mandal
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ANNEXURE-II

(Mandal Level Implemantation Committe
| Committee) for approval - For Notifying

x sent Showing the VLT(Village Level Team) & MLIC

Vel Implemantation Committee) & HLC(High Leve e) - Newly identified eligible Existing and Potential Aquaculture areas - Recommending to DLIC(District

the-Aqua zone, which are presently located outside notified Aqua zone in Fresh Water (FW) Area in

GUTHENADEEVI Village, | Polavaram Mandal, Dr.BR.Ambedkar Konaseema District.
" Existing Aquaculture Potential Area of Aquaculture
Revenue re-survey was | Revenue re-survey | Revenue re-survey was Revenue re-survey
t completed and updatec
sl. o — Revenue village ] not taker: up/Jnot cJomlee‘(ed aLn.d ) not taker: l:pzno pl = Weman:
No Name Village Pattadar Name comp P b compieta
Sy.No. of the i Sy.No. of
Extent of Extent of
Land as per E’;"":o"f LPM No. El’:;":lzf thetandas | o0 % | 1PMNo. | TERO
Webland L * |per Webland Yo ’
1|06 008ido. Doddo  |thanbd 0AD i NIL
VAA/VHA Vs (> -
Vilage f%ﬂcunurp Assistant vulagé Fisherl ASS‘S‘a"}3£
Guttinadoevi Village Secretary Gogullanka viihge 2 Eegrot"‘
I.Polavaram Mandal {.Polavaram Mandal, E.G.

Dr.B.R.Ambedkar Konaseema Dist.
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True translation from “Telugu” to “English”

Showing the VLT (Village Level Team) & MLIC (Mandal Level Implementation Committee) - Newly identified eligible Existing and Potential Aquaculture areas
- Recommending to DLIC (District level Implementation Committee) & HLC (High Level Committee) for approval - For Notifying the Aqua zone, which are
presently located outside notified Aqua zone in Fresh Water (FW) Area in GUTHENADEEV!I Village, | Polavaram Mandal, Dr.BR.Ambedkar Konaseema District.
SI. District Mandal Revenue Village Pattadar Existing Aquaculture Potential Area of Aquaculture
No village Name Name
Revenue re-survey Revenue re- Revenue re-survey Revenue re-
was not taken survey was not taken survey
up/not completed | completed and | up/not completed | completed and
updated in updated in
Webland Webland
Sy.No. of | Extent | LPM | Extent | Sy.No.of | Extent | LPM | Extent
the Land of No. | of LPM | the Land of No. | of LPM
as per Sy.No. No. as per Sy.No. No.
Webland Webland
1 Dr. B.R. Polavaram | Guthenadeevi | Guthenadeevi NIL
Ambedkar
Konaseema
Sd/- Sd/-
VAA / VHA Vs VFA Sd/-

Village Agriculture Assistant
Guttinadeevi Village Secretary
I. Polavaram Mandal
Dr. B. R. Ambedkar Konaseema Dist.

Village Fisheries Assistant
Gogullanka Village Secretariat
I. Polavaram Mandal, E. G. Dt.

Village Revenue Officer
Guttinadeevi Village
I. Polavaram Mandal
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Annexure - VI

R ANDHRA PRADESH POLLUTION CONTROL BOARD \| )
e ZONAL LABORATORY :: VISAKHAPATNAM J I_IFE
\‘/\/.\EVV\'/ 39-33-20/4/1,Madhavadhara VUDA Colony, \{j Lifestyle for
T Visakhapatnam - 530018. Ph : 0891 — 2719380/481 Environment
Form No: APPCB/ZL/VSP/CI.7.8/FM38
ANALYSIS REPORT
Report No . VSP202511-177 to 179
Customer Name . Environmental Engineer, APPCB, Regional Office, Kakinada
Sample source . Water samples collected near complainant fields of Dr. Namala Uma Shri Francis at
/Address Guttenadeevi Village, I. Polavaram Mandal, Dr.B.R. Ambedkar Kona Seema District.
Sample Code No. Sample description
VSP202511-177 . Water sample collected from irrigation bodhi near complainant fields
VSP202511-178 . Water sample collected from Prawn cultivation pond of Sri. K. Ramesh near complainant
Fields.
VSP202511-179 . Water sample collected from fish pond of Sri Chikkala. Satti Babu near complainant fields
Sample collectedon :  11.11.2025 Sample receivedon  : 12.11.2025
Sample collected by : JSO0-1,Z0 Visakhapatnam Purpose of sampling : Complaint
Sample quantity .1 Litre in Plastic Cans Sample Conditions . Fit for analysis
Report issued on . 26.11.2025 Page No o 1of1

It is to certify that the aforementioned samples were analyzed from 12.11.2025 to 26.11.2025 and declare the
analysis results as follows:

S SAMPLE COLDE Test Method
No Parameter Unit | 177 | 178 | 179 [APHA
' Result (24t Edition)]

1. | pH @ 25°C - 7.91 8.52 | 8.24 | 4500-H+B

2. | Total Suspended Solids (at 105°C) mg/L 18 28 22 | 2540-D

3. | Total Dissolved Solids (at 180°C) mg/L | 1824 | 8856 | 1292 | 2540-C

4. | Chemical Oxygen Demand (COD) mg/L 20 104 672 | 5220-B

5. | Biochemical Oxygen Demand (BOD)3 days @ 27°C | mg/L 8 32 185 | IS 3025 (Part 44)
6. | Ammonical Nitrogen (as NHz-N) mg/L | <0.40 1.24 | 0.46 | 4500-NH;

7. | Fluoride (as F) mg/lL | 0.67 093 | 0.66 | 4500-F

8. | Chloride (as CI) mg/lL | 580 3848 | 434 | 3500-Cr

9. | Sulphate (as SO4?) mg/L | 464 95.2 | 46.2 | 4500-SO4*

10. | Ortho Phosphate (as P) mg/L | 0.12 0.17 | 0.09 | 4500-P-D

11. | Nitrate Nitrogen (as NOs-N) mg/L | 9.76 5.08 | 6.40 | 4500-NOs-B

12. | Sodium (as Na) mg/lL | 482 704 203 | 3500-Na-B

13. | Potassium (as K) mg/L 8.6 10.6 8.3 | 3500-K-B

14. | Chromium (as Cr) mg/L | <0.06 | <0.06 | <0.06

15. | Copper (as Cu) mg/L | <0.03 | <0.03 | <0.03

16. | Iron (as Fe) mg/L | <0.06 | 0.09 | <0.06

17. | Zinc (as zn) mglL | <001 | <001 | 0.81 | o 1-AAS Method)
18. | Cadmium (as Cd) mg/L | <0.02 | <0.02 | <0.02

19. | Lead (as Pb) mg/L | <0.10 | <0.10 | <0.10

Note: 1. Resultis related to sample as received and tested.
2. This report shall not be reproduced except in full without the prior approval of Laboratory.

Authorized Signatory
R VEERENDRA Digitally signed by R VEERENDRA
KUMAR

KUMAR Date: 2025.11.27 14:07:27 +05'30'

(R. VEERENDRA KUMAR)
STATE BOARD ANALYST
Senior Environmental Scientist
Zonal Laboratory, Visakhapatnam
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ANDHRA PRADESH POLLUTION CONTROL BOARD

ST ZONAL LABORATORY :: VISAKHAPATNAM é".- LiIFE
NNy 39-33-20/4/1,Madhavadhara VUDA Colony, Q}IZ/ Lifestyle or
|/ Environment

Visakhapatnam - 530018. Ph : 0891 - 2719380/481

Form No: APPCB/ZL/VSP/CI.7.8/FM38 C

ANALYSIS REPORT

Report No : VSPS202511-001
Customer Name . Environmental Engineer, APPCB, Regional Office, Kakinada
Sample source . Soil sample collected near complainant from Dr. Namala Uma Shri Francis
[Address Guttendeevi Village, |.Polavaram Mandal, Dr.B.R.Ambedkar Konaseema District.
Sample Code No. Sample description
VSPS202511-001 . Soil Sample collected from complainant field
Sample collectedon :  11.11.2025 Sample receivedon : 12.11.2025
Sample collectedby : JSO-1,Zonal Purpose of . Complaint

Laboratory,Visakhapatnam sampling
Sample quantity . 1Kg Pack Sample Conditions : Fit for analysis
Report issued on  27.11.2025 Page No . 1of1

It is to certify that the aforementioned samples were analyzed from 12.11.2025 to 27.11.2025 and
declare the analysis results as follows:

S.No. Parameter Units Result
; zg::ial State Visual Observation Da?l? lCI?ray
3. | pH(1: 5 Ratio) - 7.56
4. | Electrical Conductivity (1: 5 Ratio) pS/cm 2864
5. | % Organic Carbon % 2.27
6. | Loss on Ignition (LOI) (on dry basis) & 0.60
7. | Loss on Drying (LOD) & 3.88
Note:

1. Result is related to sample as received and tested.
2. This report shall not be reproduced except in full without the prior approval of Laboratory.

Authorized Signatory
R VEERENDRA oo signed o &
KUMAR Date: 2025.11.27

14:06:07 +05'30"

(R. VEERENDRA KUMAR)
STATE BOARD ANALYST
Senior Environmental Scientist
Zonal Laboratory, Visakhapatnam

**END OF THE REPORT***
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Annexure - VI
DEPARTMENT OF AGRICULTURI

FFrom: I'o

Sri V.Bosu Babu, M.Se (A, Ihe Environmental Engineer,
District Agriculture Officer, Al Pollution Control Board,
Dr.B.Ambedkar Konaseema District, Regional Office. Plot No.2, IDA,
AMALAPURAM. Ramanayyapeta, KAKINADA-S.

Re.No.A7/657/2025 dt 26.11.2025.
Sir,

Sub:  APPCB — RO, Kakinada — Hon’ble NGT(PB) O.A.N0.310/2025 - Alleged loss of
soil fertility and crop yield due to adjoining aquaculture farms at Guttenadeevi
village of LPolavaram mandal - Joint Committee inspection done on 11.11.2025 -
Request for Agriculture-related data and report on allegation — Report submitted —
Regarding.

Ret:  Lr. No. NGT in O.A.No.310/PCB/RO-KKD/2025 dt 12.11.2025 of the
Environmental Engineer, APPCB, RO-Kakinada.

L)

In response to the reference cited, it is submitted that the Mandal Agricultural
Officer, L.Polavaram, visited the fields of Dr.Namala Umashri Francis in Sy.Nos.182-2 & 182-2A
comprising an extent of 1,90 Acres in Guttenadeevi village of [Polavaram mandal,
Dr.B.R.Ambedkar Konaseema District on 21.11.2025 and submitted her report to this Office on
24.11.2025 as given below:

S No Data Requested Report submitted by MAO. [.Polavaram
1 Details of cropping pattern ([ast five Paddy - Paddy (Coconut on field bunds).
years).
2 Soil fertility/salinity analysis reports of | There is no possibility of drawing soil
the Petitioner’s Agricultural land and its | samples due to water logging condition and
suitability for paddy cultivation. accumulated weeds.

3 T‘rop Yield Statistics for Paddy crop. There is no paddy cultivation in the said land
from 2019 onwards and is left as fallow.

B Assessment of losses, il any, There is no paddy cultivation in the said land
attributable to aquaculture activities. and hence, no possibility on estimation of
vield losses due to Aquaculture activities.

It is also submitted that water sample was drawn by the MAO, L.Polavaram from
the said water-logged field on 24.11.2025 and sent for analysis to the Soil Testing Laboratory,
Samalkot on 25.11.2025. The Analysis Report will be submitted immediately after receipt of the
same [rom the Laboratory.

Yours faithfully,

M- A S %\“\w"’(
l("/ District Agriculture Officer,
Dr.B.R. Ambedkar Konasecema District,

Amalapuram.

Encl.: Copy of the report by MAO, L.Polavaram.
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To

The District Agriculture Officer,

Dr.B.R.Ambedkar Konaseema district,

Amalapuram-533201.

Respected Sir,

Subject: APPCB-RO :Kakinada-Hon'ble NGT{PB) OA-No 310/2025-Alleged loss of soil
fertility and crop yield due to adjoining Aquaculture farms at Guttinadeevi Village-
Joint committee inspection on 11-11-2025 - Request for Agricultural related data-

submitted-Requested-Regards

Ref : 1)Hon'ble NGT.Order dated 10-07-2025 in O.A .No. 310/2025 titled
Dr.Namala Umashrl Francis vs State of AndhraPradesh and others

2)Joint Commiittee field visit on 11-11-2025

3)Instruction of District Agricultural Officer valid 13-11-2025

CCCCLCLCCODDOD0D

As per reference cited 0, M.Vani, Mandal Agricultural Officer-l.Polavaram Mandal personally visited

the field of Shri Dr.Namala Umashri-survey No-182-2 and 182-2A extent 1.9. acres in Guttinadeevi and observed the following

condition. ; h
S.No Required Report Submitted Report
1 Details of cropping pattern (Past five years) Paddy+Paddy+ Coconut on field bunds
2 Soil fertility/ Salinity reports of petitioner agricultural land | There is no possibility of drawing of soil samples due to
and its suitability for paddy cultivation water logging condition and accumulated weeds
3 Crop Yield Statistics for Paddy and Coconut plantation There is no paddy cultivation from 2019onwards and
this Is permanent fallow
4 Assessment of losses if any attributable for aquaculture There is no paddy crop cultivation hence no provision

achievement

for the estimation of the yield losses and severely
alfected Paddy cultivation due to Aquaculture

The above mentioned field condition Is observed in my visit on 21-11-2025 at Guttinadeevi Village

Date-21-11-2025

Copy submitted to Assistant Director of Agriculture

m‘;ﬂul Latd”

Mandal Agricultural Officer

|.Polavaram Mandal

Mandal Agriculture Officer
I.Polavaram Mandal
Dr.B.R.AmbedkarKonaseema Bist,
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DEPARTMENT OF AGRICULTURE,

FFrom: To ‘ o
Sri V.Bosu Babu, M.Se.(Ag.), I'he Environmental Enginceer,

District Agriculture Officer, AP Pollution Control Board,
Dr.B.Ambedkar Konaseema District, Reeional Office. Plot No.2, 1DA,
AMALAPURANM. Ramanayyapeta, KAKINADA-S.

Re.No.A7/657/2025 dt 28.11.20235,
Sir,

Sub:  APPCB - RO, Kakinada - Hon'ble NGT(PB) 0.A.N0.310/2025 — Alleged loss of
soil fertility and crop vield due to adjoining aquaculture farms at Guttenadeevi
village of 1.Polavaram mandal — Joint Committee inspection done on 11.11.2025 -
Request for Agriculture-related data and report on allegation — Above fields are
visited by the Mandal Agricultural Officer, I.Polavaram on 21.11.2025 and
submitted the report — Water sample drawn and sent for analysis — Analysis Report
submitted - Regarding.

Ref: 1. Lr. No. NGT in O.A.No.310/PCB/RO-KKD/2025 dt 12.11.2025 of the
Environmental Engineer, APPCB, RO-Kakinada.
2. This office even letter dt 28.11.2025.
3. Water Analysis Report dt.26.11.2025 of the Assistant Director of Agriculture,
Soil Testing Laboratory, Samalkot.

<)o

In response to the reference 17 cited, a report on Agriculture related data on the
allegation by Dr.Namala Umashri Francis in Sy.Nos.182-2 & 182-2A comprising an extent of
1.90 Acres in Guttenadeevi village of I.Polavaram mandal, Dr.B.R.Ambedkar Konaseema District
was submitted vide reference 2™ cited as per the report submitted by the Mandal Agricultural
Officer, I.Polavaram after her visit to the above fields.

It is also submitted that water sample was drawn by the MAO, [.Polavaram from
the said water-logged field on 24.11.2025 and sent for analysis to the Soil Testing Laboratory.
Samalkot on 25.11.2025. The Water Analysis Report is received vide reference 3" cited stating
that the analysed water from the water sample is found to be not suitable for Agriculture crop
cultivation due to high EC levels. A copy of the Water Analysis Report is herewith enclosed for

kind perusal and reference.

Yours faithfully,
Encl.: Copy of the Water Analysis Report.
M- A- A nlnovs”

District Agriculture Ofticer,
Dr.B.R.Ambedkar Konaseema District,
Amalapuram,
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Annexure - IX

GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF HORTICULTURE

From To

5ri.B.V.Ramana, B.Sc.(Horti), The Environmental Engineer,
District Horticulture Officer, AP Pollution Control Board,
Dr.B.R.Ambedkar Konaseema District, Regional Office, Kakinada,
Amalapuram. Kakinada District.

Rec.No.A/18/2025, Dt.24.11.2025

Sir,

Sub:Horticulture Department — District Horticulture Officer, Dr.B.R.Ambedkar
Konaseema District — Honble NGT (PB} New Delhi - Joint Committee
Inspection - Coconut plantation of Smt. Namala Umashri Francis,
Guttenadeevi Village of I.Polavaram Mandal — TInspection Report —
Submitted — Reg.

Ref:1.Procceding No.L3/E21950, Dt.07.10.2025 of the Collector & District

Magistrate, Dr. B.R. Ambedkar Konaseema District.

2.Lr.No.NGT in O.ANc.310/PCB/RO-KKD/2025, Dt.03.11.2025 of the AP
Poilution Control Board, Regional Office, Kakinada, Kakinada District.

3.Statement of Smt.L.Durga Devi, Sarpanch, Guttenadeevi Village, I.Polavaram
Mandal recorded on 11.11.2025

4 Statement of Sri,K.Ramesh, adjacent land farmer, recorded on 11.11.2025

“o.Statement of Sri,Ch.Anand, adjacent land farmer, recorded on 11.11.2025

6.Statement of 8ri,L.Muniraju, adjacent land farmer, recorded on 11.11.2025

7.Statement of Sri,Francis, husband of the petitioner Smt.Namala Umashri
Francis, recorded on 11.11.2025

In pursuance of the directions issued vide reference Ist cited, the Collector &
District Magistrate, Dr.B.R.Ambedkar Konaseema District constituted a Joint
Committee comprising the following officers to inspect the subject matter and submit a
factual report:

1.Revenue Divisional Officer, Amalapuram, Dr.B.R. Ambedkar Konaseema District
2 Joint Director of Fisheries, Dr.B.R.Ambedkar Konaseema District

3.District Horticulture Officer, Dr.B.R.Ambedkar Konaseema District
4.Environmental Engineer, A.P.Pollution Control Board, Regional Office, Kakinada

The Joint Committee conducted a detailed field visit to the coconut garden
belonging to the petitioner Smt. Namala Umashri Francis located at Guttenadeevi
Village, I.Polavaram Mandal on 11-11-2025. The undersigned, being the District
Horticulture Officer and Member-Convener of the Commitice, submits the following
observations from the horticultural point of view:

.

# The petitioner’s garden comprises 55 bearing coconut palms (variety: East Coast
Tall). The palms are approximately 20-25 years old.

Visual symptoms observed on the coconut palms:

% Severe yellowing of lower and mmiddle whorls of leaves — Due to non application of
Nitrogen Fertilizer.

% Premature drooping and drying of fronds - Due to non application of Potash
Fertilizer

< Reduced crown size and sparse canopy - Due to non application of Fertilizer
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<+ Poor nut setting; Yield was very less/ Palm /Year as against the normal yield
potential of 80-120 nuts/palm/vear under good management in this tract- Due
to improper maintenance

<+ Root zone examination revealed poor root development and absence of regular

manuring/irrigation marks - Due to improper Irrigation.

Interaction with petitioner’s husband and neighbouring farmers:

% Sri Francis (husband of the petitioner) admitted that the garden has remained
largely neglected for the last five years without cultural operations.

<+ No regular application of recommended doses of fertilizers (NPK+ micronutrients)
was carried out.

% Irrigation was highly irregular, mostly dependent on monsoon only.

% No soil working, basin management, or pest/disease management practices
were followed.

Statements of adjacent farmers and Sarpanch: All the neighbouring farmers (Ref. 3
to 6%) unanimously stated that their own coconut gardens, which receive regular
irrigation, manuring, and inter-cultivation, are in excellent health with good yield (80-
110 nuts/palm/vear). They further confirmed that the poor condition of the petitioner’s
garden is solelv attributable to prolonged neglect and lack of scientific horticultural
practices.

Conclusion from horticultural perspective: The present Average health and reduced
yield of the 55 coconut palms in the petitioner’s field are primarily due to chronic
neglect, non-application of fertilizers, irregular irrigation, and absence of recommended
agronomic practices over the past five years.

The above findings were arrived at after thorough field inspection, interaction
with stakeholders, and comparison with neighbouring healthy coconut orchards in the
same village.

Submitted for kind perusal and necessary action.

Yours faithfully

Encl:-Photographs of Coconut palms ‘2 lﬂA_f—J , /
District "Horficulture Offéélil, " ?/f—

Dr.B.R.Ambedkar Konaseema District,

QA/ Amalapuram.
A8
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True translation from “Telugu” to “English”
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In Guttenadevi village, the crops near the Godavari river are in trouble, due to the high tide in
the Godavari, salt water enters the crop fields, reducing the crop yield. Due to this reason,
many farmers are converting their lands into ponds. All the farmers here have the habit of
growing coconut trees on the banks of the ponds. All their trees are healthy. The yield is good.
Dr. Namala Uma Sri Francis has not converted the agricultural land into an aquaculture pond.
and they did not take care of it. That is, for the past 5-6 years, they have not given anything
like fertilizer to the coconut plants in this land, yet the coconut trees are growing well.

Similarly, the coconut plants around the aqua ponds on the sides are growing well.
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True translation from “Telugu” to “English”
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I, Chikkala Anand, Son of Satyanarayana, am a resident of H.No. 2-113, Chikkala Vari Street,
Guttinadevi village, Polavaram mandal. I am 37 years old. I belong to the OC Kapu caste. I
have 0.56 cents of an acre out of 1.63 acres in Guttinadevi village through register survey
number 181-1, 2.42 cents of an acre through register survey number 182 -1, 0.77 cents of an
acre, and a total of 1.33 cents of an acre, Panchayat land. The said land was inherited from my
grandfather to my father and was inherited by me in 2021 through the Dharimila Aa Parikath.
There is a fish pond in the said land, and the remaining land is a coconut grove. We are
cultivating fish in the Saduru fish ponds using fresh water. We are feeding the fish in the pond
with tawa as fodder. I am cultivating the remaining coconut trees by applying urea, potash and
complex fertilizers along with them and adding cattle manure. To the south of our land, in
Register Survey No. 181-2, 182-2A, Mrs. Umashree Francis, C/o Francis, , also has about 1.9
cents of arable land. As far as I know, the said land has been lying vacant without any kind of
cultivation for about seven years. In the middle of the said land, there is a patch of grass. There
are about 35 coconut trees around. For the last ten years, the land has been left without any
cultivation and has been neglected. Therefore, we hereby declare that the coconut trees and fish
pond on our land do not cause any harm to the forest or trees on the adjacent land. All the above

is true and this is a statement given with my consent.
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True translation from “Telugu” to “English”
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I am a resident of Guthunadevi village, I Polavaram mandal. I have a land in Guthunadevi
village, which is located to the north of the land of Smt. Dr. Uma Sri Rao Francis. Our land has
been cultivated for paddy cultivation for the past few years. But due to the tides coming from
Godavari, salt water enters our fields during the flood and the soil fertility decreases, so the
investment made is not worth it. Therefore, we have converted our land into a freshwater pond
two years ago and are cultivating fish. Although I have tried to cultivate paddy many times, I
did not get proper results, so I converted it into a pond. I hereby declare that I am not doing

any other work except agriculture.

If all the facts in the above matter are found to be wrong, the government will take full

responsibility for the civil and criminal actions taken by it.

If it is found that my rules and regulations are wrong, I will take full responsibility for the civil

and criminal actions taken by the government.

e Tt
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True translation from “Telugu” to “English”
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I am the village headman of Guttenadevi village, Polavaram mandal, and I am cultivating the
land belonging to Smt. Dr. Uma Sri Rao Francis, a farmer in Guttenadevi village, and the pond
on the land belonging to Sri Rajulapudi Jagapathi Rao, which is on the east side, on the banks
of the Godavari. Since all this land is located on the banks of the Godavari, the backwater enters
the fields during the Godavari floods and turns into fallow lands. The crops do not ripen and
the crops are damaged and lost. Therefore, the investments made by all the farmers do not come
back. Therefore, we, the farmers here, do not know any other occupation except agriculture,
and since these lands are not suitable for paddy cultivation, we are converting them into ponds
and cultivating fish ponds with good water. All the above are true. I am giving a statement that
I will take full responsibility for civil and criminal actions taken by the government if proven

guilty.
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